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1/ t 	 U' IE CENTRAL AINI STRATIVE T}UJUNAL RYZERASAD .ENGL AT HYEEKADAD 

A 	O.A.NO. 206/90 	 7 

/ 	Date; 29$..91. 

Between: 
E. Krishna. 

and 
1. The Union of India, rep. by the Secretary, 

Ministry of Defence, Central secretariat, New Delhi. 
2. the tirectorate Gencrijl, The kUality Assurance 

Establishment (AEMTG) hinistry of Thfcnce, N Delhi. 
3. The senior uuality Assurance GfficLr, 

LUality Assurance Establishment (AnTrs) 
Cyrüchar.a Road, Picket, secunderabad-3. 

.. Respondents. 

For the Applicant; Mr. P.Vonugopal, Athocth < 
For tre Respondents: Mr. N.Bhaflar Rao, Addl.cGsC1 

TH6 HON'JLk HR.0U5210E W L1LflMt ATH :. vICE C:MEAZ: 
The ribunal made the ollowing Order:- 

This case is posted today on a letter by the counsel 

for the applicant dt.8-7-91 for witfldrawal of tne O.A. on the grounó 

that the besponcrents have agreed to consider the applicant's case 
for apjointment on cornpassionate grounds. I have heard hri 
Nararn flhaskar Kac, learned na startCing counsel for the Respondents. 
in the stated circumstances, the applicant is permitted to withdraw 
the application with liberti to file another application on the 
same cause. Accordingly O.A. is dismissed as withdrawn, Tb costs. 

C-Ap#ut gl?'JQ~~ I 

To 
l.the secretary, Union of india, ilinistry of Lfence,-

Central becretariat, r's DaThi. 
The Ltrectorate General, The Cuality Assurance 
Estdtlishment (AK'Ts) lttnistry of Defence, New tlhi- 
The Senior wUality Assurance Off icer, 
Lueslity Assurance Establishment tAKMTb) 
uynkhana Road, Ficket, scunderabao-3. 

One copy to Mr.P.Vcnugopal, ncvcate, 1-7-84 
renderghast Road &ecunderatac-4. 

One copy to r.i..Lhaskar Rac, aJ.XJ. CAT..yd. - 

One spare copy. 

4. pplicent. 
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m En BY 	 COMPEDay 
CHECKED BY 	 APPROVED BY 

IN THE CENTRAL ADMINISTRTIVE TRIBUN AL 
HYDEpfl BENCH AT HYDERABAD 

THE HQj'j BLE 	uda 	 . - 

THE HC1q'EL MR. 	 M(J) 
i.ND 

THE tION'BLE MR. .NAsIj; MUIY:M(J) 
AND 

H 	
THE :JON'BLE 

tt 

-1991 

ORDEW JSIL 

14 .n,/7L1 	
J 

Central Administrative Tribunal 

in 	DESPATCH 

M.A. No 	0 	 Au69I 

T.9Eo. 	 YRABAD BENCH. 

AdmitVèd and Interim directions 
issue/I. 

Allo ed. 

Disp sed of with direction.. 

Dismkssed. 

Dismissed as With&awn. 

Dismissed5pr aefault. 

M.A.ordcr/d/Rejected 

No order as to ccsts 
/) 

-. 




